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KOLKATA
Original Application No. 45/2023/EZ

(Earlier O.A. No. 132/2024/PB)

News item titled “Hazaribagh me nadiyon se avaidh palu khanan kar roj kee

kamai 10 lakh se jyada sarkari adhikariyo kee bhi hai milee bhagat” appearing in
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a-"@g Counter alfidavit on behall of Deputy Commissioner cum District Magistrale,
®So
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%? 3 ﬂ§ Hazaribagh, Jharkhand in compliance ol order dated 12.02.2024 passed in-O.A.
T 2 i
°o o X ) .
=z 'g a &  No. 45/2028/EZ (earlier OA no. 132/2024/PB) duly authorised hereby solemnly
5275 -
N § alfirm and sate as [ollows :

1. That at present I am working and posted as the Sub-divisional Ollcer,

Sadar, Hazaribagh, at Hazaribag being duly authorised by  Deputy
Commissioner, Hazaribag for filling the aflidavit bringing on record the

Committee Report and as such I am well acquainted with fact and

circumstances ol the mstant case.

That I have gone through the order dated 12.02.2024 passed i O.A. No.

15/2023/17 (earlier OA no. 132/2024/PB) in the matter ol News ilem

titled “Hazaribagh me nadiyon se avaidh balu khanan kar roj kee kamai 10

lakh se jyada sarkar adhikariyo kee bhi hai milee bhagat” appearing in the
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Prabhat Bharat (.l;\led 11.12.2023 (he Hon’ble National Green Tribunal
(NGT in short) and understood the contents therein.

3. That the mstant OA was taken up by the NGT based on news item relatec
to illegal sand (minor mineral) mining prevalent in the specific areas.
It is humbly stated and submitted that in view of the earlier order ol the
Hon’ble NGT dated 12.02.2024, a joint Committee comparing ol the
District Magistrate, Hazaribag, R.O. MoEFCC, Ranchi and representative
of CPCB \r\-_'as duly constituted. The NGT had instructed  the said
Committee to visit the site, collect relevant information and submit a
factual report within two months and transferred the case to NGT Lastern
Zone, Kolkata Benches the matter pertains -to State of JTharkhand which
lies under the EZ jurisdiction.
The case was then taken up by the Hon’ble NGT EZ on 12.02.2024 as
O.A. No. 45/2023/E7Z (earlier OA no. l‘32/2()24~/l’i’)), a committee has
been reconstituted comprising of R.O; MoLEFCC, Ranchi, representative ol

CPCB vide letter no. 494, dated 18.04.2024.

It is stated and submitted that the said Committee furnished a detailed

Zleport with findings, collected photographs, suggested remedial steps and

fetion taken thereol with valuable recommendation.
(Copy of the report ol the Commitlee
filed herewith and  photograph ol

ispection site 09 pages Annexure - 01

series)
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L. That it is humbly stated and submitted that the State Government ol

constituted a District Task Force against illegal mining, transportation and

business vide order no. 563, dated 05.10.2005 and State Gazette no. 486,

dated 09.07.2015.

(Photo copy ol State Government order

"""““" iR R T ‘;"*‘";‘;"’K

no. 563/1\4, dated 05.10.205 and State

Gazette no. 486, dated 09.07.2015 e

b i
e

annexed herewith and marked as a

—t

Aynnexure- 02 series)
5. That the aloresaid District Task Fo;fge against illegal mining, transportation
and business l‘e_gula.rl_v reviews thg. ‘matter under the chairmanship ol
Deputy Commissioner, H;\Zilril);lgbﬁ-i“i':: )

6. That the district administration is committed to stop illegal transportation

of sand in Hazaribagh district and the competent officers under JMMC
Rules, 2004 as amended have regularly taken action by way ol seizures and

penalty during illegal transportation of sand as summarnised below.

Sl Year Total Total number of | Penalty amount under JIMMC
No. number ol Vehicle seized Rule 2017 section H-1 (H)
' FIR :
1] 202223 02 16 3.18 |
2023-24 09 51 3.59 \
2 :
2021-25 06 13 0.70 \
3 | (Apnl,24)
Total 17 80 7.47 ]

7. At the time of inspection of committee on dated 24.04.2024 the sand

ard at near sayal river bank was seized and FIR no. 73/24, dated

%
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29.04.202: has been registered against unknown under sections 07 and 13
ol Tharkhand Minor Minerals Prevention of illegal Mining, Transportation
and Storage Rule, 2017, under sections 4 & 54 of Jharkhand Minor
Mineral Concession Rule 2004 and under section 414 ol 1PC. (Copy
enclosed as Annexure - 3)

8. That in view of aforesaid submissions, the alfidavit of Sub Divisional

Ollicer, Sadar, Hazaribagh be accepted.

Choar
Sub-di al Officer,

Sadar, Hazaribag

als




VERIFICATION

I, Shailesh Kumar aged about 42 years S/o Uday Shankar Prasad

resident of SDM o ffice, Sadar, Hazaribagh PIN- 825301 do hereby
solemnly affirm and state as follows: -

1. Thgt I am posted as Sub Divisional Officer, Sadar, Hazaribagh.

2 That I have been duly authorized by Respondent No .......... PR ,
Deputy 'Commissioner, Hazaribagh to swear this affidavit before NGT,
Kolkata in Original Application No. 45/2023/EZ (earlier OA no. 132/2024/PB)
in her behalf.

3. Th_at I have read the contents of this affidavit and have fully
understood the same. “

4. That the factual‘statements‘ made in the affidavit are true to the best
of my knowledge, inférmation and deri\}ed from the relevant records of
the case and rest are by way of my humble submissions before NGT.

5. That the annexure are photocopies / true copies of their respective
originals.

6. That tﬁis affidavit is being signed, sworn and verified by me on this

day the 23 of May, 2024 at Hazaribagh.

e




Jagdish Prasad

NOTARY

Hamearibag (Markhand)
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Annexure 01 Series A nnexuhe |

%:'wort on_illegal mining of sand from rivers In Dt: Hazarlbagh , State of Jharkhand
in the matter of O.A No. 45/2024/EZ ( enrllor OA no. 132/2024/PB) pending before
Honble National Green Tribunal, Enstery Zone, Kolkata (Tribunal on ity own motlon

Vs Jharkhand Pollutfon control Board &Ors)

I. Background
This matter has been taken up by Hon'ble NGT, Principal Bench in O.A, No, 132/2024/PB suo

moto on the basis of News item titled “Huzaribagh mei nadiyon se avaidh balu khanan kar roj
kee kamai 10 lakh sc jyada sarkari adhikariyo kee bhi hai milee bhagat” appearing in the Prabhat
Bharat dated 14.12.2023. As per the NGT order * News item‘reveals that illegal sand mining is
rampant at Keredari village. It reveals that from river Sayal, Nauvakhap River, Pachda River,
Masuriya River and Badki River, illegal sand mining is going on without any obstruction and
illegally sand is smuggled to various places. It has been alleged that illegal sand mining and
smuggling is being done in collusion with concerned officers. News items also reveal that
illegally mined sand is stored at Garrikhurd premises of Keredari Headquarters, High School
Keredari, Dhamhabagi Paniya Garda and near Bakru mode of Keredari, News itein also reveals

that on account of illegal sand mining, very existence of river Sayal, Nauvakhap River, Pachda
River, Masuriya River and Badki River is in danger.

Considering the issue involved in the matter, Hon'ble NGT Principal Bench formed a Joint
Committee comprising of':
o

i. RO, MoEF&CC at Ranchi,

il. Representative of CPCB and

iii. District Magistrate, Hazaribagh.,
As per the order "District Magistrate, Hazaribagh will act as coordinating agency. Joint
Committee will carry out the spot inspection, ascertain the truthfulness of the allcgations and

find out the extent of illegal mining, persons responsible for the same and remedial action™.

Since the matter related to Eastern Zonal BENCH of the Tribunal, therefore, it was transferred to

the Eastern Zonal Bench, Kolkata with OA no. 45/2024/EZ.

Accordingly, a committee was constituted with the following members:

1. Shri Rajeev Ranjan, Scientist-E, Regional Office, Ranchi, MoEF&CC, Govt. of India.
2. Shri Toufic Aslam, Scientist C, Central Pollution Control Board, RD Kolkata,

Page 1 0of 6 G\)ﬁgj .
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3 St Shattesh Kumar, Sub Divisional Officer gadar, Hazar ibagh on pehalf of District

Magisteate , Hazavibagh, Tharkhand,

Shrt Aject Rumar, District Mining ofticer, Hazaribagh, Shri Ram Ratan Kumar Barnwal,
OO, Keredari, Hazavibagh, Shri Vikesh Dubey, g1 Keredari also accompanied

committee members during the site inspection on 24.04.2024.

R

1L Findings ot the Committee during the site inspection:

The Committee members inspectedivisited the sites, rivers mentioned in the NGT

order (o Hazaribagh district on 24.04.2024 and facts found are as given below: -

1. Comunittee members inspected High school Keredari (see photo 1) Principal of High
School Keredart informed that sinee construction work was being undertaken in the
schoot therefore small quantity was stocked inside the premises of school. Approximately
500 CR of sand was observed in the premises which appcarcd to be for usc in
construction in School (see Photo 1)

2. Conunittee members visited the block oftice Keredari as there was allegation that
illegally mixed sand was stored at Keredari I-ICquu'n ters. Approximately 700 Cft of sand
was observed in the Block oftice premises which was for use in the ongoing construction
(building) work there (see photos 2 & 3). C.O Shri Ram Ratan Kumar Bar nwal informed
that the sand stocked there was being used for building construction work in the block
office premises.

3. Committee members visited Sayal river at Geo coordinates as shown i the Google map
photos 2831, During inspection on 24.04.2024 it was observed that there were minor
cuts/excavation signs in the river at 2-3 places(see photos 5,6). Tractor wheel marks were
also observed in the river Sayal (see photo 6) indicating that tractors plicd in the river.
However, ho major excavation or cutting of river bed was observed during inspection. No
signs of excavation machinery y/HEMM were found in Sayal river. District administration
personnel showed a cutting in the road that was megant to deter vehicles entering into the
river (see photo 7) but passages of vehicles were found adjacent to it. At some distance to
river Sayal one large sand stock was observ ed (see photo 8) with dimensions
SmxSmx1.5m approx= 6on1' sand. Committee members instructed District administration
personnel to take action on the concerned person for illegal storage of sand there. Small

stocks of sand was observed in front of houses in the adjoining village/Sayal village. On

page20f6
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ve basis of above observations, it can be concluded (it small scale illegal sand mining

was being done from river Sayal at the place.

4. Committee members visited Dhamhabagi Paniya Garha (see photo 9,24). Small stock of
sand was observed there at two places District administration personnel informed that

during road construction work some amount of sand was used and the sand stock was for

that purpose. Any large sand stock was not observed at Dhamhabagi Paniya Garha.

Committee members visited Barki river adjacent (downstream) to M/s NTPC Tandwa
Thermal Power Plant. A barrage/gate was constructed on river Barki 150-200m before
the bridge (see photo 25). The deposit of sand is very less in the river (see photo 10 and
google image photos 29,32). Even then tractor wheel marks were visible in the river
adjacent to bridge (See photo 11).Minor excavations/cuts for taking sand from river was
also found within 100-150m from bridge over river Bafld (see photo 12).From the above
it can be concluded that small scale illegal sand excavations had been done from there.
River Barki was further visited upstream near bridge (near Pachda, Shijhwa village) (see
photos 14,15 and google image photos 28,29 & 33). Tractor wheel marks were visible in
the river under the bridge but not any major excavation/cutting in the river was observed.
There were no signs of excavation machines used there. There were numerous Bangla
Bricks operating adjacent to the river and may be further investigated whether they use
the sand from river there. After the bridge river was again visited approx. 2-3 km
upstream (see photo 16).Major excavations were not observed there also.
Committee members visited Nawakhap river. Cutting Excavation in the river was
observed at few locations (see photos 17,18,19 and google image photos
28,29,30,34).Also tractor wheel marks were visible in f}ze river indicating small quantity
of illegal sand mining was being done from the river. District administration officials
showed some road cutting/excavation done to deter the illegal transportation of sand from
river Nawakhap (see photo 26). But illegal mines/transport have made alternate routes. (It
was instructed to District admin personnel to further cut the roads to river at more places
and ensure no illegal transportation of sand is done from there.) No sand stock was
observed near or adjacent to river Nawakhap.
8 Committee members visited Masuria river on 24.04.2024 (sec photos 21,22,23 and
google image photos 28,30,35) A tractor was observed in the river when committee

members reached the road adjacent to river. But after looking to Police and District

Administration personnel the tractor fled from there (see photo 21).Excavations in the

Page 3 of 6 /CM&QMV %
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Conuittee members visited Gari Khard Village. No large stocks of sand were observed

0 members dwring inspection on 24.04.202

hotos 28, 38). 8 and stocks bej i f i
Photox I8, 36). Swmall sand stocks being used by villagers for house construction was

A in Garvd Khurd Village( see google image

observed (see photo 7).

A The above deseription indicates that illegal sand mining was done at River

R

Sayal, Nauvakhap, Masuria viver though on a small scale, since large cuttings/
excavations were not observed in vivers during inspection. No evidence of
large excavation machine/HEMM was observed for sund mining from above
rivers. However, tractors wheels marks were observed in all the rivers
mentioned in Honble NGT order dated 12.02.2024.
It was known that Environmental clearance or CTE/CTO has not been issued
for the sand ghats on above rivers and thercfore the whole sand mining,
storage, transportation was illegal. It is mention that many sand deposit
within Keredari rivers have been marked in DSR of the district. But the
distance from the forest land and sand ghats are less than 250 mts. Hence it
could not be processed for settlement.
¢. Regarding storage of sand: Storage of sand was not observed at Garri Khurd,
at Keredari Block office, nor at Dhamhabagi Paniya Garha nor at Bakru
mode of Keredari. From the google image also large sand stock was not
observed at any of those places as can be seen in photos from 28 to 36.
However approximately 2000 cft sand was observed at one place at some
distance to river Sayal.
d. Geo co-ordinates of some of the places inspected has been superimposed on the

google earth image (sce photos 28 to 36) and it shows that no large stock of

sand was present on the banks of rivers inspected nor near the places

inspected.

Page 4 of 6
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Note: Photos taken during inspection and google images photos referred above
are enclosed inannexure = A (Total ()9 pages)

Remedial steps/Action Taken:

Following action was taken to prevent illegal/ unauthorized mining from Rivers in
Keredari block, Hazaribagh, Jharkhand as reported by District officials :-

The Sand Stock at/near Sayal river bank was seized and handed over to Keredari
Q.P.

F.LR. no. 73/2024, Dated 29.04.2024 has been registered against unknown under
sections 07 and 13 of Jharkhand Minor Minerals Prevention of illegal Mining,

Transportation and Storage Rule, 2017, under sections 4 & 54 of Jharkhand Minor

Mineral Concession Rule 2004 and under section 414 of [PC. (Copy enclosed as
Anncxure - B)

o

Several FIR has been logged in the case of illegal mining/transportation/storage of
sand under Keredari police station of Hazaribag district by the district
administration authorities under section 4 & 54 of Jharkhand Minor Mineral
Concession Rule 2004 (as amended), under section 7 & 13 of The Jharkhand
Minerals (Prevention of Illegal Mining, Transportation & Storage) Rules 2017 and
Section 414 of IPC from time to time. The details of the action taken from

financial year 2022-23, 2023-24 and 2024-25 (till April,2024) are as follows :-

Sl Year Total number| Total number of | Penalty amount under IMMC}
No. of FIR Vehicle seized Rule 2017 section 54 (5)
[ 1 [2022-23 02 l 16 3.18
09

\' \ 2023-24 \\ \ 51 ‘\ 3.59 JJ
: \ 2024-25 \ 06 \ 13 \ 0.70 J
3 | (April,24) L \ | — J

| [ Total

Recommendations of the committee:

17 30

Demand of sand has increased over the years due to significant infrastructure
development in the country and also states (including state of Jharkhand). The
legitimate supply of sand has not been enough to cater to this demand growth. Due to
this, illegal mining activities has increased resulting in draining of sand and also

damage to the environment. Overexploitation of existing resources is taking place

Page 50of 6 ®
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which is leading to a negative impact on physical characteristics of the rivers/streams
and cause environment issues. Alteringa stcam’s physical habitat characteristics can
have deleterious impacts on both in-stream biota and the associated riparian habitat.
1_' Since there is no EC, CTE, CTO at any sand ghats in river Sayal, Nauvakhap
River, Pachda River, Masuriya River and Badki River sand mining, storage and
transportation at these sites is completely illegal. In such cases District officials,
District task force should take strong action against persons engaged in illegal sand
mining, storage and transportation. Such actions in regular interval will act as deterrent
and people may fear to engage in such illegal activities.
2. Trench should be cut at appropriate locations to prevent tractors engaged in illegal

transportation. Few check posts with CCTVs can be deployed in the area where there
are reports of illegal sand mining.

3. Unmanncd Artificial vehicles (UAVs) / Drones can be used for monitoring of

sand ghats/rivers in the districts. With the help of drone random pictures can be taken.
If illegal mining is being carried out or unsjfétematic/unscientiﬂc mining is being
carried out, efc. it can be known and accordingly action can be taken.

4. Recommendations of High Power committee should be considered while framing
the monitoring mechanism by State Government (As given in page no 41, 42, 43, 44
of Enforcement & monitoring guidelines for sand mining issued by MOEF&CC in
year 2020).

5. Since demand of Sand is ever increasing and production of sand from river is not
able to fulfill the demand, it is essential that states look for alternative of river Sand
such as M-sand (Manufactured sand) and produced from coal overburden. (Described
in length in sand mining framework prepared by Ministry of Mines, Government of

India).

Signature of committee members:

A
Jebnsdloont

Shri Shailesh Kumar, Shri Toufic Aslam,
Sub Divisional Officer, Sadar, Scientist C , CPCB, RD Scientist-E, RO Ranchi,
Hazaribagh, Jharkhand Kolkata MOoEF&CC, Govt. of India
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Pholo.29: Photo of geocordinates of some points taken during site inspection on 24 04.2024
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Photo 33: Photo of geocordinates of some points taken during silc inspection on 24.04.2024
superimposcd on google carth image of date 12.02.2022. River Barki ncar bridge ncar Pachda, Shijhwa
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Photo 35: Photo of geocordinates of some points taken during si
supcrimposcd on google carth image of date 03.02.2020. Masuria river can

1c inspection on 24.04.2024
be seen in this image photo.

Photo 36: Photo of gcocordinates of some points taken during site inspection on 24.04.2024
superimposed on google carth image of date 25.03.2020. Some sites at Garri Khurd village can be seen in

this image photo.
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